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STATEMENT re. ALLEGED SHOOT-
AT-.SIGHT ORDERS AT GAYA

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR
DIKSHIT):  Sir, you would recall
that fn the course of a Statement I
had made in the House on 17th April
in regard to developments in Bihar
I had pointed out that “the State
Government have intimated that no
shoot-at-sight order was given at
Gaya and that all the three firings
took place under orders of the Magis-
trates on the spot”. A further dis-
cussion took place nn this sul jrct on
the 18th April in the House and in
the course of the reply I had stated
inter alic as follows:—

“The facfs are clear. No orders
were given 1o shoot-at-sight.
That is number one. Number two
is this—no announcement was made
tulling people that those who vio-
Jated the curfew would be shot at.
Curfew on the 12th was not there;
it came later on. A warning was,
however, given that those indulg-
ing in loof and arson are likely to
be shot at.”

In the course of my statement as
well as reply I had made it clear that
the information which I had furnished
had been obtained from the State
Government.

Shri Madhu Limaye had referred
to the r¢port of a Committee appoint-
ed by Shri Jayaprakash Narayan to
enquire into the incidents at Gaya,
The Committce in its report had
referred to what Shri B. K. P. Sinha
a former Member of the Rajya Sabha
had informed the Committee, Shri
Sinha is reported to have informed
thd Committee that he heard an
announcement that curfew had been
extended and that those found on the
road would be shot at. The Com-
miltee, however, had also stated that
it was not possible for them to check
the facts with the administration
and, therefore, it was difficult for
them to get the exact wording of the
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written orders if any passed in this
regard. We have, however, again
checked the position with the State
Government who have reiterated that
what I had informed the House was
correct, Sir, whemever the Central
Government are required to apprise
Members of this House of the deve-
lopments relating to public order or
any other matter wholly within the
competence of the 3tate Government
under the Constitution, it has been
the practice that we rely on the in.
formation furnished by the concern.
ed State Government The practicad
in our view is based oun a correct
appreciation of the constitutional
position. The information I furnish-
ed to the House is based on what the
$tate Government have conveyed to
us and in doing so there cannot be
any question of misleading the House
or committing any contempt of its
privileges.

A copy of the notice of breach of
privilege earlier received from Shri
Madhu Limaye was forwarded to me
by the Lok Sabha Secretariat and I
had furnished all the relevant facts
for the consideration of the Speaker.
It wae also made clear that we have
ns ohjection to the mfocrmation fur-
nished bv us being conveved to Shri
Madhu Limaye. Shri Madhu Limaye
again referred to this matter In the
House the otfier dav and as directed
by the Speaker I have clarified the
position,
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SHRI SHYAMNANDAN MISHRA

(Begusarai): May I make one sub-
mission?

A very important question arises
here. Much of the information that
would filter down to the House would
bg from the State Governments, If
such information as is made available
by the State Government to the
House through the Home Minister is
found to be incorrect, what is the
remedy before the House? Would
any question of privflege arise against
the State Government in the State
Assembly or would a question of
privilege arise in this House? The
hon, Minister is taking a stand that

in!mtlon supplied to hfm was
from the State Government.
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MR, SPEAKER: 'That is the nor-
mal procedure he had followed

SHRI SHYAMNANDAN MISHRA:
Yes, Sir. That is quite true, Bufy if
guch information is found to be ine
correet, then, what is the remedy
open to the Mambers?

MR, SPEAKER: So far as this
privilege is concerned. I think there
is np privilege involved, because,
normally, the information is that of
the Htate Government and they have
made it sure that it is checkedq again.

Also I saw the whole file and all
the proceedings and I find this is the
same statement he made earlier, and
the Committee appointed by Shri
Jai Prakash also sald in their report
that they did not check it from the
administration. The Committge them-
selves did not check anything from
the administration.

Now, the Minister is responsible so
far as those matters which are within
his cognizance and he has relied on
them I am sorry, there is no privi-
lege involved here.

As far for the other maltiterg are
concerned, I am concerned with thfs
Housq and for the other House, how
does it come here—what iz to be
done in that House? I am concerned
with the privilege of this House. So
far ag the Bahar Assembly is con-
cerned, it is for that Assembly,

SHRI SHYAMNANDAN MISHRA:
I am not asking for the Bihar Assem-
bly. I am asking if thijs House re-
ceives a wrong information from the
State Government via the Homid
Minister or any Minister what is the
remedy for us?

MR. SPEAKER: Who is o say

that it iy @ wrong information? We
have to rely on the statemenf, made
by the Minjgter.
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SHRI SHYAMNANDAN MISHRA:
If it is found to be incorrect? I am
asking you.

MR, SPEAKER: That fs a hypo-
thetical question, I cannot say any-
thing about it.
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MR. SPEAKER: I am sorry; I am
only concerned with what 1s before
me.

PROF, MADHU DANDAVATE
(Rajapur): If the hon. Minister
here makes a wrong statement you
can proceed under Direction 115,. but
if the State Government gives a
wrong information?

MR. SPEAKER:
ed, Order please; nuxt item.

DR. KAILAS
How do you say it is wrong?

PROF. MADHU DANDAVATE:
Bupposg it is wrong....

MR, SPEAXER: Order
Shri Jagiivan Ram.
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1 am not concern-

(Bombay South):

please.

Elections to 202
Committees

13.56 hrs.

ELECTIONS TO COMMITTEES

(i) CENTRAL Apvisory COMMITTER rox

NCC.
THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM): Sir, I
beg to move the following:—

“That in pursuance of Section
12(1) of the Naflonal Cadet Corps
Act, 1948, the members of this
Housc¢) do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Central Advisory Committee for
the National Cadet Corps for a term
of one year from the dafe of elec~
tion, subject to the other provisions
of the said Act and the Rules made
thereunder.”

MR, SPEAKER: The question is:

‘““That in pursuance of Section
12(1) of the National Cadet Corps
Act, 1948, the members of this
House do proceed to elect, in such
manner as the Speaker may direct.
two membersg from among themsel-
ves to servd as members of the
Central Advisory Committee for
the National Cadet Carps for a term
of one year from the date of elec-
tiony subject to the other provisions
of the said Act and the Rules made
thereunder ™

The motion was adopted.

(ii) CouNnciL oF INDIAN INSTITUTE OF
Sciences, BANGALORE

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): 1[I beg to move the
following: —

“Thet in pursuance of sub-clause
(e of clause 9(1) of the Scheme
for the Administration and Manage-
ment of the properties and funds of
the Indian Institute of Secience,
Bangalore, read with regulations 8.1



